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Py Government of Uttar Pradesh ilar 
RODD for ressins ESC LS HORE SHCIE SHOTS ise SH Gli 1 CIbsot 

“e-Stamp j é ay a 
H i ! 

Certificate No. > IN-UP01589479258992x a 
Certificate Issued Date : 15-Feb-2025 03:48 PM 

Account Reterenca : NEWIMPACC (SV)/ up14140404/ SHAHJAHANPUR SADAR/ UP-SJH 

Unique Doc. Reference : SUBIN-UPUP1414040400371 157551431X 

Purchased by : SAURABH SAH SOHC SAH 

Description of Document : Article 4 Affidavit 

Property Description : Not Applicable 

Consideration Price (Rs.) : 

First Party : SAURABH SAH SOHC SAH 

Second Party : Not Applicable 

Stamp Duty Paid By > SAURABH SAH SOHC SAH 

Stamp Duty Amount(Rs.) : Ge sai ] 

A 

Ad acstewNntary 

Jucges Ce in 
j Shahkahaaput 

2.No 1588 1/2U 

verted that ShnfSintkm . identified by... — jae 
n, ied this affidavit “e On ae. ey day of......6. 2" 
at. + .8Nd conhie- wialhed contants to this atfidavit to be true 

Mob. “8004388870 

Statutory Alert: 

1. The authenticity of this Stamp certificate should be verified at 'wwav.shcilestamp.com’ or using e-Stamp Mobile App af Stock Hotding. 
Any dis¢repancy in the details on this Certificate and as available on the website / Mobile App renders it invalid. 

2. The onus of checking the legitimacy is on the users of the certificate. 

3. In case of any discrepancy please inform (he Competent Authorily 
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2
mo ws eka site, ag feet A afer alovo Wo 691 /2022 
WARiaY See FA Ke sith yoo q aI A Ao alot F sew 
feain 07.11.2024 @ aque A fave uct weq-o3 a1 aie 8 aqui 
OTST | 

% dhe ae ga ht caowlo we ong a4 TY ue dia aggioratenfonc 
WT PRN & Fs Weta get = fe & ga saad or Varanal /Hleraral & Bik 
Tega Ae A MA ceat S ets saat El Tega acl S Gat F AK ENT 
fee ay ware fFraferttat &: 

1—ae & fe ao wsha eta afta, ag foot A afer slovo Wo 691 /2022 Taine Halt 

aa We ah Jotto a aq F mo afar aT area festa 07.11.2024 TRA frat mM, 

finer waral sist Fretaq & 

“2. When the order dated 21.12.2023 was passed the Respondents No. 1 and 3 were 

not represented. It has been pointed out that no notice to those respondents has 

been issued subsequently. 

Let the notice be issued to the respondents not represented today The Applicant is 

» ected to serve the said respondents and file an affidavit of service at least one 

ek before the next date of hearing. 

unm & gftera “oR wee rt cet (aR oie fafa) afefyan, 2019" festa 02 

WaeaX, 2019 S ary ferar wear &1 (Annexure-1) 

4— ue fi wea 4 wouo wrt we Geer sie fafaas) affftay, 2019 3 arta ay RE 

vd wrt wet aqUrT—1 at af He 1320 /62-1-2019-100ieee-2014, Fea 13.11. 

2019 (Annexure-2) ERI Was F "Ga Wet Wea EM we eR fear wie” w 

qos fed or ot afer feta ot rel | 

5—ae fie ver 4 wooo wrt wet (wae ile fafrars) afeifra, 2019 & arta Ta TAT Va 

arr serge sArT-3 Bt si WAT 58 /76-3-2020 / 10visxl/ 2014, fee 21.01. 

2020 (Annexure-3) ERT Weal & BART Gel 4 forenfrant st semen A “Pore wT Tet 

wae oReg” @ ves fed aM at fect Pett et ae | 

e- us f& ver wes wrt oer (ae aie fara) afar, 2019 4 fifea Garsit ser Fe 

Geter, sprofer waor—os Pees adie onfe oral @ oeefarpel fara eq 

frond ta atte (upgwdonline.in) & Wares WJ GR We G BART 75 VATE A WATE 

Re OY OATCaTy ats arftrerst arte ford 7a 

7~ ue fh m0 ater & vad TRA area feaiwH 07.11.2024 S squares 4 Pea, yA wal 

fear, sono B va We 1316 /AOvOfo/w-26 (wAouilodio), feAia 05.12.2024 

apnexyre-4jo gr fave uel wen-3 at ak S fourfa aqurer ae 
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3

UM, TET St vita eq wae wewegy 4 ufea wal & dda A farr a7 ofa 

fed WIM Ve ae 4 gift Ara /soe oa citer fed UM eg Arse after, fore wr 

wet Wart OReg, cae eectetge ar anf fara var ze | 

8 (io tee gore yaoit feo ar aor Peer ta Prefs arrofea wars at feet 

e feet sort wil fo, wHgayy, farrers—der cede garai wae eEUreIgR ETI 

(03) ada @ Aaa B are frend far oT ver 2, forah Bde fron GRegq, Te 

METS ERI SA al yor fread Bq aaraferai(wosiowo(Annexure-5.1, 5.2 & 

5.3) Fria @ 7a 2 fora faa Preraq 2 

@owo | Waostodto | waostodio at dam | steed | aie attraqa Foret 
Pea gs | ase Freed, | oer 

Fer @l AAT Yen 
TO (KL) (errr 

(KL) wry 4) 

1 Noco24099 | feare 21.08,2021 4 1260 378000 1701000.00 

20.08.2026 WH 

2 REGO16303 | feta 21.08.2021 4 2520 756000 3402000.00 
20.08.2026 Wa 

TAPS Rais 3 ql NN REGO14526 21.08.2021 3240 972000 4374000.00 
QE 

ei N\ 20.08.2026 Wah 

3: /RAM PRAKASH\ yl\ 
Advocate ry 
Judges Ce in 

a Shahanaata) it Feta sarofet @ ater wet ar sarers— wt Et yore Prepyor Sg Ara (03) 

é YY Pater TAT cal wy ifr eet S aque Ses ut St vita A Pafeaa ae7 L 

e we tad gore Vol feo noyqeyy, fiorrars—dsr cede Yara wage weveige 4 

Rera & | 

e ot 4 ae 03 ada wife 8, frat vee aeaa Ht ews TAT 110.00 Alex a 

afert 03 AYeX Gl ea 30 HP AleX Gl AAA BI 

e O44 vila @ ek am akda eR Saw: 180 witee oft weer aT Send eM 7a 

e OF Fee, florters—der devi Yara Wave erectergR F fore A ware B orgy 

met Ye Ta / Mla Tengles Al aH oT El BI 

e A ERI Ga 03 ada aaa OEM wa S ae ast we Wasa BH Woe HT 

wT Ht TA F | 

e mt & ORs A wrorer erdfter wore aT wo at wh @, fad aaa S Ga 

TTT 12846 Ulcer witad yore Was or arg fea oT ver 8 wd weety We 

Sas AS Vet VATA wore fears stave A oh ary 

e wa & ofatte at a4 were fis, (GosfouHo) grr ae wt stave oer wen fe wt are 
qa Haat Vd Wada SG OH wE_agy # ama—og # Aa 8 gene a7 afaen 

z @, fos ERI wT 33.709 Beear D aaa st ae 

sudgaa Court's Shahjahanpur 
~8004388870 
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ara 8 TT 103352 Eater we ah ape or Waar aT ord fear oT vet 2] 

(Annexure-6): arora @ orfearecr ara wey) 

e ova GF Ent aa ae Pent S ater aida yo Paws ar Refa— 

BH GT 03 Sia GS ARTA BY qet 2106000 Batex ofa af ae Preto ot aqua 

wer ora oe) wa gr taorex edhe well wd cers & AIA B Ger 116198 

amex wictat Raref fear oT vet 1 

e ga & fioeda fram arr wnfta fd 7a tuiMiex Slosaorwmosnro Jaa) & yet 

ER ones Peraq  - | 
Poitier aera BIR 2024 Wt ATE 5.80 Mex 

Waiter Were KAR 2024 Tee APT 4.65 Flex 

e sae urevs aex feared Ruté—-2022 wd 2023 F AAA wae wes 

frorrers—det or Mt Vd URe AMA OT Woe WR ST Ta aha AT WR TT 

arent 4 fear men, foret ay 2021 & af 2022 F aut athe are HR aT fear 

aiferet—o1 ok Fretaq @ 

aiferat—01 

aa fianars Ware Oe AMET 

SSUES =“ = oN 2021 FSI 6.24 4.90 
f x he ia ne a "1 2022 ast 7.48 6.63 

an! | MUGS Ce { 
ea Cag hak. “| 7 f -.}) 

¥ IMO a 1) fs 

: BLS sara wart va Aer act S aque F sex aie Rats 2023, 

ere after een) grr dae wert wt & ves AR ane Tex anise fate SB user 
sured ore war fer ferfa Roté cowa, MoJs, Gold aael @ santa dae at ae 8 

(Annexure-7) 

emt ot ura auf sara F fled wal @ aque 4 ware ate fated 

Raré & wert vara ora war fe farts fare cGwa, MoJs, Gole Amal # saris 

ar wt Tat S1 (Annexure-8) 

e OH get sure We Sg 1000 KLD BAM GT 01 goclovlo (Effluent Treatment Plant) 

wifta #1 wer gt 50 KLD wAaT @ 01 Waodiotio (Sewage Treatment Plant) wnftc 

fara 7a 8 | 

eo WH ERT Ue Vea yes fay ats et aarafed (CCA) WAT oa wre far 7a ze] 

forret duct fete 02.12.2023 M 31.12.2025 ae F1 (Annexure-9) 

e OH En dial dRaet ar 5 ast or afta yar aremt Yow feaiw 20.9.2022 aT WAT 

fear var & ud ararofes warms aT dear 218.2021 A 208.2026 TH ART @/ 

AM P Baxure-10) 

- Advocate/ . 
Judges Court's Shaffafianpur ch ae 
Mob.-8 8870 : ay
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5
fear Gar 8 ere & oF arr Aart sort cael fo, away, lereTe—det 
cette Goat GAGE eTEUER By o3 sete S a Boy Premio a oy ay 
fata orrafed vat 4 aiftsat ect ar ada 4 qelee: crea fear on ver 3] 

10— ae fe ART BRON Et GIR St A sefie gece arex fate feite-2023 F aR 
(Annexure-11) Gag Meverqy 4 ort aes a Rott Farge & — 

WIA Ate Vas Ht Ge ArT —124014.96 070 

wa Gat S yore Prep arg ape a aa —79439.81 oAlo 
frag ard ¥ aoe Fredo —69274.20 Boro 

atenhre aa A ore Prepdoy —1639.24 e070 

Ba aa A yore Peps —8526.37 2040 

e Wes Yi Wa aes SG we b fe ware wens F wh ai 8 wwe 

Freq et get Ara 7943981 goo | Get yore fede 4H fag orl 8g are 

frspdor 69274,20 Bo¥lo den ailenfre aa 4 yor Pepto, 1639.24 Bolo 8) we s 

fe ware F aft aa 4 Ga woe 4 os OM ae yo G Ua siete aa 4 

A TARA Bl Ga SIA seq seq B| 

WATE WETSGy S saris Qo 15 farras feet F| Pore PAM sreHert—-2023 HI 

UA 3 ager Bermes det we oer are arses BR Ae A antiga A 
ae at qari @ a¥ 2022 (Annexure-12)¥d ay 2023 (Annexure-13) ® Fstet 

ane & ATEN WH forrars ser UR set F st aiiea ar 

 ailovo Ho 691 /2022 THaX aaell say Ke aH Yolo Hl Always BF 

erafud aque aren deaf wet Gare ws onkere orearel fad wi Sg Wes e | 

feria: [4/o2/ 202F eth A 
faceit eTI—03—T| a 

Ria segiftrarentere, 
rt wet faarr/atsct arent, 

foron prt oret naa ARTE 

airere SSIS 
MP H wet FRAT GPS" 

Advocate/ pis” geet /7, fedta wet, TAT — 
Judges Court's
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: Tea 
FWA Ue Fa WN vaotiones wor ca & fh A eR waa wa 

: Wee aR Set ole AW cea ww ae Ta 8! ale Ra 

aa art @rs-atait 
3501/7, fedta ae, Aga, weil 
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7T- 29NX9NNY 

bh MF re rrr 

pramenive genase sit ees 
bhfelalie 

Rebho [tb bLibEie lp Delors PIA alle bib} b} 
IP Iok&Pb| ‘Ral maori ay mung gan we 

idlinh ph disilolbh Je k Key Ripel lle Inlplts PAE DIA bed BIRR RelA 
i . {ueS bajih IB PSat Liabf JAPK Awe LAs] 

4 (6loz Lik CL IDA bbbijie Adi Abe) 

e102 ‘bbb ple (babL|b| Alle RBH) Bin bh Japh awe 

12 Mle Me yw DIE aye AE pubs yp IDBIBPE fe bs ge 6702 Te 

ET IKOB inbbibjte IRbk WA Bb Me kb bibl wiehie Ye 6L0Z ‘babe § did} dh ‘2 Dbeltsd 

B bX SPIRE T-llkGle Wis pl-fsbn Sibb) Ba pile) 6TOZ ‘eblabl (Lbbblb de bbebts) 

bis pth RAR) Ae lgls Bibl ip 002 ESP «IA UB Un 

FabiRL 

6LOZ ‘BALIe £ ‘“SAbBAID ° 

61-Pl-(2)b-61—1-bj-62/89P1 Leaks 

Lilie [pliab! 
LBIe JAD ABA 

. bbs Dik b¥6b “9b Inbits 

‘ 6L0Z ‘PALME 2 ‘MbBB “@bED 

- (abbjige RBH ABS) ° 
a () Sob *b—Lelte! 

aalejah (eleapy 

_ Bipot DIE WEAR DYER AS 

91—pL0z / 16—Olholen / oles 

OWN /Olpokhobh—abyb bla Sainln 
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8ANNexure-2 . C =: 

WA ARR-Teoytotlo / Tao 

Seo / Fotlo—91 / 2014-16 

aeea & dee te wer We 

WH-AEA—2 16 (a) 

WITS, FAN, 13 ATHY, 2019 

wife 22, 1941 Be WA 

WHI WAST UHL 
ag fae wd wrt ae a1 

SAT 1320 /62-1-2019-10 Visey2004 
WATS, 13 ATA, 2019 

BferAT 

GOuIo—344 

ver ven wr wa Gay ae fate) afar, 2019 (see vas afar we 13 
pi gel AOR 7 S ais Bead a wea TR Fa ae @ wae 4 vara fay 

@ tae a wer 4 ce wer a vert at & FR VER WeE Wee wr We Wey 
farame oftreror @ wo A GPT aT 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of notification 
no. 1320/LXII-1-2019-10gw-2014, dated November 13, 2019 ; z 

No. .1320/_X11-1-2019-10gw-2014 

Dated Leknow, November 13, 2019 
In exercise of the powers under section 7 of the Uttar Pradesh Ground Water (Management and 

regulation) Act, 20/9 (U.P. Act no, 13 of 2019), the Governor is pleased to establish an authority in the 
State to be known as the ‘Uttar Pradesh State Ground Water Management and Regulatory Authority’ with 
effect from the date of publication of this notification in the Gazetfe. 

By order, 

ANITA SINGH, 
Pramukh Sachiv. 

Moreayotto—Torto 379 worra—-(fe=4})-2019-(a08)—sa0 Arai (mo / Go / aiftetie) | 
toveoyotio-—votto 3 wo ay fiary—2019-(999)—-1,000 wfaat— (wo / fo / atte) | 

379. RPH Sinchai Anubhag-|, 2019-Data 4¢ 
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i SS 

ANNEXURE-3 

BAU) — Sal = 19 UAW] AAR-WowHolfle / Ueto 

SEJo / Toto—91 / 2014-16 

ages 2 ove te arte te 

RGR WAC, FAL WAIT 
GM Wesila AN ARI Wasa 

STATARUT 
faardy GRRTs 
arI4, wavs (a) 

. (oRfrad ) 
—— 

Wath, AWeraR, 21 watarl, 2020 
ATE 1, 1941 Wa WA 

Uae We WA 
way WY Vas aT crenyfel arpT—3 

BAN $8/76-3-2020/100iSeH/2014 
Was, 21 Wray, 2020 

; aR 
Yo 3iTa-19 

gan wen rd we Ga atk fara) sfafran, 2019 (Sa Ten aA AEM 13 
FA 2019) BY at 6 BW GI-eMT (1) S ani oleae a wa wed eae, wea Ga waa 
aik fifhanres oie a gat ue & Bode) B orpeaMR seael ai Waeal @ wafer ws G yada 
Rien eq Bren prt we wae Reg a ror oe & fed Pree eh FI 

IN pursuance of the provision of clause (3) of article 348 of the Constitution, the Govemor is 

pleased to order the publication of the following English translation of notification no. 58/76-3- 

2020/10gw/2014, Lucknow dated January 21, 2020: 
No. §8/76-3-2020/10gw/2014 

Dated Lucknow, January 21, 2020 

In exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water 

(Manazement and Regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased to direct the 

State Ciround Water Management and Regulatory Authority ta constitute the District Ground Water 

Management Council for each district of the State consisting of the Chairperson and members in 

accordance with the provisions of the said section. 

By order, 
ANURAG SRIVASTAVA, 

Pramukh Sachiv. 

FiotHoyotlo—Votle—s75—Wara (feo)}—(1399)—2020-s99 Hitn—(mrafeN / ate) | 

fotHoyotlo—Volllo—4 Hie spr weI—-(1400)—1000 sferen—(mmER / SAAC) | 

$75 RPH Namami Gange An-3 Data-7 

w 
| 
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Bhale/ bj pal 
(QUEL) Md Hefoly 

ad [ula Abie 

i Z—bikale 0202 Yoblehb| (hisbisb) Ae Llab#) Win plr—h IabK MDA piih9S ‘ple bh 

IDE [eb [pddE DwIe Ah €O bbd ‘ZO LAW bed dba blebs WIA flh Ldlal, | Alls 

deb} Wf [yb bh pad Delile & bbajh pAdk wA—wA B Bibl bhebs Pls 

yuh Dish Soft ld Bibs bhubli Win pul ‘kbialih bak Beye sp fois BPA 

bij /babh ___| Qlebiie Rid} Lely | St 
bebb | Mebite LIB Lek | 

bad a | lial Pilrlie | EL 
pad [i elas Udi} ‘pefihe | “ZL 
DADE. | bik} bili bin bb) Sibi) ‘iDphiit [pllaplie | ‘b 

bid | loMbBIIK Hb} ‘WDebkjie bak | “OL 

| (Difedilieh) Bribh Abb ‘plblalie [aliatlie | 

pob | /dbih IbDlih Abb ‘MoObIe YMiablie/bbk} Abb ‘Bebiie xbb | 6 
bad |bbbl Jn JASK AWA bee [lable | 8 

badbs | Wikb| Sib) Bid ‘D-bkie Ipllablie | 

‘9 

S 

v 

__ habla | globe bl die, 
hapke 1Slp lokehh} Inkbk IPH MUA ‘Webbie bigk 
adh [bik] Bin ih ‘Webhie dbi2h 

[Dajte ) kb EB Binyaid /LOLE QUPAB dy /LIAplE 

abit | Plb pms bible p ke © Hin fh apjej bib IMB 2ENAje Wola) | 'C 
| Bb/Rb| bb 4h Bib LA bite Id Lach pled dlaiicdfal> 

poh [hk EB ® biebs bin plh & bal Qoplbi bib IMB 28a Laiay| zZ 
behalp | 2Bainle LdIn} | “L 

2 LUO Ih] MAB] LOL Id .Daah bhebK Bin ki Idi), INBbD) 
b [phbin PAbh ob IO b bos  |lbbiie BOK & 90 IAB | (6102 LA €L thab bbbltte 
nei Abe) 6107 ‘bbille (bitekip) Ae Libs) Win buh Wes MOA Leb Yak) Da 
IB 020% ‘Pbbin 1Z gil} sailieiaana dame -€-91/8S Iran Ibpisalie 

0202 ‘Ln So : ebllb| ALi 

InbiKiNbNph / ens 
(Bef IME @ 6107 ‘Merle CF soiled) 'yL0Z/Okesoyn O1-61L0Z—1-Z9/OZEL Lad Ib Tarai) 

7 MRR RS Me ea at 

OL 
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ip use 

| DHEN BDH ABA Bp lakh] IdebH lapis ADS ‘biajp mao 
| shield ‘IAD ADA “Lelteb) LnffaP “bisobe| 

[PLAY lAPK ADA ‘blDb} Pibites ‘blaob| 

[ap awe ‘ikb| LBIAB bin aye BibRY ‘talib /beRkle bk 

| | Acb Dijllb beh b 
nA @ PADI Dash biebH WIN puke Win} kb Blobbe bE @ Phbin bbw jedb|pie Eble 
| 2 PaIK fell b laPb| BA D2 Bipie dhablie kbd PLB fo DRY! pUdIDIK 

[bib 2fS0 / ipl Hinkinhh / ‘ablch 
Dijk a>b/ lhe) Bin feb ‘wizdb| 

(blaine 

‘ke Sue 
. | PeMP ‘hbk IAS WD 1P6 ‘Llke| WIN frirke “iadb! 

| bia JDK ADDS ‘DpRie LD/bIA ple ‘ALI shidd 
| LEMUR IAD AWE ‘baja haf ‘Anite chide 

[abit AWWA ‘2Sauell unl Dak 
Heh ADA ‘Aldbllioin) Dake 
|JA>K ADA ‘pehiSokr awk 

‘[(lodeog|I ADIN) LEMIA IRD M ADA ‘Llleb| PIRI Infill ed Jole lib ‘bays nfs 
| (loMPRIIM ADI) LIU ADH ADA ‘hb) Db) ‘bala mbH / pays bab able 

—2 bas Be pibple whaplie kbd felbbla o prot) pio 
| PIEDISB /IKBIKINRIADR 7 
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ee 2. - —E=E— 

ita 3} oer & 
wpraters Presta, 

My Get foary, TaN Tee 
. wo ATT (MOYOHOMOO), 

* aReway, wéle WU, AAT | - 
Wal— |3)¢  /Fottefto / Ta-26(TAoufloclo) feria /orate /frear OS 2024 
fara— To usa ea after (gautdl), ae fect ¥ freed atoyo Wer-s91/2022 Rama Shanker 

Awasthi Vs State of Uttar Pradesh & Ors. 4 Tift: areer fala 07.11.2024 @ agar @ Bree F| 
he arent, fier ari wa wee oReq, waroe—theiee / mene / ner / aay / aera 

(ana) | 

orien fiers ato wsita eta aitteer (wraith), ag feet 4 faarnin alovo Wen-eo1/2022 
Rama Shanker Awasthi Vs State of Uttar Pradesh & Ors. ¥ Ufa seer festa 07.11.2024, w sa Grates F 
feraies 25.11.2024 BT uret gan e (Fa Waal ued Bram dora), or wet eq ay fod ara a 
Hea Ba Aa s fe west ¥ waita wi M/s Bajos Hindusthan Ltd. and Bajaj Energy itd. & APA GATTEt 
aur—teinira, Se. el SY, a Sie MN ae eS a See 
or oq 47 fed wry, weeftra re fear orate sar oa red feed et afc or dares fod wy 
S Ue et aaara we eq ade wo S yor Pepi fea oy wer 81 foraa wae FH mo afta > 
wpa faved are fata 27.09.2022 mI ytne ge fered Ao are ae, aT Wa aRicl aT Wa 
ad BY Aa Mal ST aU GRA GA oq Sala vee Maa ate, ag fecctl 7 vouo ugIT Fray ais 
ol Vga Ufa asa at aA ya ga oq vouo waeT Faas ar areal Aha fever aT | 

BAM Te Ao steer } wa yt Pris 07.11.2024 aH Ufeae By WE Gray THT A 
set Err sata or Aea vita wet By ster ot wet ze fe aml Yrare fei 24.02.2025 4 
ol ga a GET OREN AIST pene me Mu le UATE Oe 

afer - 

unenunnd. When the order dated 21.12.2023 was passed the Respondents No. 1 and 3 were not represented. It has 

been pointed out that no notice to those respondents has been issued subsequently. 

3. Let the notice be issued to the respondents not represented today The Applicant is directed to serve the said 

respondents and file an affidavit of service at least one week before the next date of hearing. 

4. List on 24.02.2025.” 
secrete @ ff wes 4 wenfta pet ae Caer vd fePrerr) aiftfrra—2010' 4 fafea ofaersi 

& sents Fear Ufaa wales Hl sega A eR eM Mer BM wel wee ud fafa wifeer” aT 
aoa ferat ar 2) aeaH, 2019 3 ward ory /fearaan og We G Wed wAvel ¥ oe ER We 
foronfrent at sraerar 4 “foron ai rer wa oe” aT Tos A fear oT gar s, fore aria ai 
& Uefa, art oe Peet og srrater war—os Petar Aa ote @ ear A oe ade TUT 
qaa a vee Bahra Rravadi or Pea fear ore e) aia 4 fed Wail @ gare fearaa eg 
yale ware H Alea aftr at afta fort wae) 

mega fad 1a sort are 4 fave ort ee—o3 & wo A ph wer ferry, wouo a wan wa eT 
mo aftrarey gre dita fires ae, forts wer ye andes GT UR Ma e1 Aea ART oer at wae 
fi ya orter A ara are fsa sree A waite oH / eens we amy wa ort weal wt ata wet 
at waft are @ urda mea foarte witoce tae aR are wt orm Yay feats 24.02.2025 8 
femme vaca frat ore | 

gard oat & oH H sroat fasaifins are A fave wet eas /sprt wre fart, you a sie 

@ aavear fearfra ofa alta aed ev frei fear one fe wo miter S ane aie 
07.11.2004 @ WA Beara Fa waded A at WA Persad 3 oa 4 ye ater 4 ad a aM Ta 
ai /aeat BA vite aed ge RP ae S wer GATE a TERR frente Aaa tad 
Rea / me oa TIN Sed SV Ao seraHeT H wapE Gara TaRe ee ay oka Hear aad wt TM 
amt oda! @ ge wratea oH oaTG Hes, AW wo UHI et sre (TraHiKl) areal ar 

aT fear wT We | TAL eT fH Gar are A ser YrarE feHiw 24.02.2025 wy fad wt él 

Parr —GAN GATE | 
YY 

(erga) 
aftrret aaa / 

oo aoaeio Pere) | 

ZANNEXURE - 4 Sp 49 
até da/qostode /abeent 

| 

|
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Ground Water Department ANMEXURE - 5.4 14 
(Namami Gange & Rural Water Supply Department) 

Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (C) 

HORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING 
ELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF 

GROUND WATER 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.] 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC024099 _- 

VALID FROM 21/08/2021 TO 20/08/2026 _. 
aaa a taal ala aaa taal 

Name of the Applicant SAMIR KUMAR SABAT 

Address of the Applicant: Bajaj Energy Limited Maqsoodapur 

Company Name: Bajaj Energy Limited Village: Maqsoodapur, Block:Banda, 
Pany Magqsoodapur Company Aditress Tehsil:Powayan, 

Serial No. of Application Form SHJP0621NIN0027 Date of Submission 22/06/2021 

Specimen Signature of the User: . 

Location particulars: 
| 

3 | 
District Shahjahanpur Block BUNDA | 

J.L. No Plot No. 43, 42, 5 

Municipality/Corporation No Ward No. NA | 
1 - a if 

Holding No. NA 

;: 3 Date of Energization (In Case of 
Rate of Withdrawal (m~/hr.) 180.00 Electric Pump) 16/03/2020 

Particulars of the Proposed Well and Pumping Device: | 

Type of the Well Tube Well/Boring Purpose of the Well Industrial 

x i t Assembly Size (For Tube Well) 30.00 Salen siner Length (For 9 9 

Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible | 

H.P. of the Pump: 30.00 Operational Device Electric Motor 

Maximum Allowable Rate of Withdrawal 180.00 - Maximum Allowable Running 7.00 | 

(m?/hr.): ' | Hours Per Day: i | 

Maximum Allowable Annual Extraction of 372000.00 Recharge Required: 0.00 
Ground Water: 

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI, (2) for extraction of ground water at a rate 

not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as 

shown at SI, (3k) and is valid subject to the observance of the conditions stated overleaf. 

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period.. 

GENERAL CONDITIONS 

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after 

. samc pd aca one of the proposed well, fresh authorization has to be obtained, 

* No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made 

without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization 

» For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS 

standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed 

that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as 

shown in item 3(k) shall not exceed to the recorded rate from water meters _ 

* The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands 

+ Incase of any change of ownership of the existing well, fresh registration has to be obtained. 
!

4050



15oe - the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration 
=. particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect duri nication . See ries » this registration is liable for cancellation. 

pacate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal Bon, at least ninety days prior to expiry of its validity. ” ‘a me iii, 
4 alpen of plezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer 

a d be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly 

oie is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality testing when ever needed, General guidelines for installation of piezometers are as follows: 

© The piezometer is to be installed/constructed at the minimum of 50 m distance from the umping well th i is bei i 
1 rough which d wat 

The diameter of the piezometer should be about 4” to 6". — eae emo ° The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted, If, more than one piezometers are ae the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring. 
© No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

§.No Quantum of Ground water withdrawal (cum/day) | No.of piezometers required eee bai = = 
Manual DWLR with Telemetry 

1 <10 0 | 0 | 0 

2 11-50 . ] . ! . 0 

3 50- 500 | 1 G | 1 

4 > 500 2 | 0 2 

o = os i frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto 

e For measurement of water level sounder or automatic water level recorder (AWLR) Digital Automatic water level recorder (DWLR) with telemetry 
system should be used for accuracy. 

° The Oa of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four 
to six hours. 

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided. for bringing 
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. 

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods, Quality 
may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar 
Pradesh, for chemical analysis. 

oe A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone 
tapped of piezometer/tube well for standard referencing and identification. 

o Any other site specific requirement regarding safety and access for measurement may be taken care of. 
« Any other condition(s) that may be imposed by the concerned Authority, 
e Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at 

any subsequent stage, this permit is liable for cancellation. 
«+ SPECIFIC CONDITIONS: 
+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions: 
+ i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water. 
+ ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

+ iii) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian Industries 
(CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified 

auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required 

to reduce their ground water use by at least 20% over the neat five years through appropriate means. — ; 

+ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in 

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 mm ‘day of ground water and. Monitoring of water level shall 

be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production well. 

Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the 

Ground Water Department, UP. . . 5 , . ' ' 
* v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water 

(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested 

rain water in surface storage tanks for use in the industry. . - 

+ vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. ; 

+ vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous 

units ete. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution. 

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: ; . 

+ i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital 

water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent 

for two years, for inspection or reporting as required by District Ground Water Management Council. 

+ ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day, The water from 

STP shall be utilized for toilet flushing, car washing, gardening etc 

Date :23/09/2022 

Place:Shahjahanpur 

This certificate is electronically generated and does not require digital signature 

ation, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate s 5 | 
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16AINNEXURE-5- 9 
16 Ground Water Department 

(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 

Government of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

NEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG016303 

VALID FROM 21/08/2021 TO 20/08/2026 

Registration No.: 202106000470 

Name of the Owner | SAMIR KUMAR SABAT 

Address of the Applicant Bajaj Energy Limited Maqsoodapur Application Form Serial No. SHJP0621RINO038 

Date of Submission 21/06/2021 Specimen Signature 

Company Name Bajaj Energy Limited Maqsoodapur Company Address eine 

Location Particulars 

District Shahjahanpur Block BUNDA 

Plot No./Khasra No. 43, 42,5 | Municipality/Corporation | No 

Ward No./Holding No. . | NA 

Particular of the Existing Well and Pumping Device 

Se of Construction/Sinking of the 28/10/2011 

Type of Well Tube Well/Boring Depth e the Well (In meter) | 110.00 | 

Purpose of well Industrial | Assembly Size(For Tube Well) 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible H.P. of the Pump 30.00 

Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 180,00 

Date of Energization (In Case of Electric Pump) 28/10/2011 

ia Strainer Length (For Tube —g gg Diameter (For Dug Well) 0.00 

Maximum Allowable Rate of Maximum Allowable Running Hours Per 
Seitharawvad (in VE): 180.00 Day: 14.00 

Maximum Allowable Annual Extraction of Ground Water (m*/year): 756000.00 

Cana aed * af —_—_— Existing Certificate validity is from 29.08.2028 to 28.08.2021, 

Against Case No Recharge Required: 0.00 

* This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate 

not exceeding that as shown at 51. (3)), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as 

shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf. 

+ Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period. 

Conditions 

+ (1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started 

istrati i joc. 

a - si ear ownership of the proposed well, fresh authorization has to be obtained, 

‘ im No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate 

shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization. 

+ (4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to i 

BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it sha 

be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water 

from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters 
suation <0 

+ (5) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation 

demands.
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17pt any change of ownership of the existing well, fresh registration has to be obtained, 
ge of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this cepa 7 
thout prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration, 

: aS e, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorfect duritig 
cation at any subsequent stage, this registration is liable for cancellation. 

[he Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal 
rough a fresh application, at least ninety days prior to expiry of its validity. 
0) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of 

“piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this 
' office on monthly basis. 

(11) Guidelines for Installation of Piezometers and their Monitoring 
Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level f ) ; , Me ; measuring equipment. It 
is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as follows for compliance 
of NOC: 
* The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The 
diameter of the piezometer should be about 4” to 6”. 
* The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracte 
installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as de 
+ No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

d. If, more than one piezometer are 
eper ground water aquifer monitoring. 

Monitiring Mechanis 
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required t 5 “ 

Manual DWLR with Telemetry 

1 <10 0 0 0 

2 11-50 1 l 0 

3 50- 500 | 0 1 

4 > 500 2 0 2 

+ * The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up to 
two decimals. 

+ «For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system 
should be used for accuracy, 
ae measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to 
six hours. 
+ All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing 
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. 
* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality 
may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department, Uttar 
Pradesh, for chemical analysis. 

« »*A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone 
tapped of piezometer/tube well for standard referencing and identification. 

« » Any other site-specific requirement regarding safety and access for measurement may be taken care of. 
« (11) Any other condition(s) that may be imposed by the concerned Authority. 
* (12) Incase, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during 

verification at any subsequent stage, this permit is liable for cancellation. 
(13) Any other condition imposed by the concerned Authority | 
SPECIFIC CONDITIONS: ; ; 7 
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions: 

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of | 

water, 

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

iii) All industries abstracting ground water in excess of 100 me/d shall be required to undertake annual water audit through Confederation of Indian 

Industries (CIIV Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Council (NPC)/ PHD Chamber of Commerce & 

Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such 

industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means. a 

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in 

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level 

shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production 

well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted 

online to the Ground Water Department, UP. ; ; ; ; 

+ v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises, Industries which are likely to pollute ground 

water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the 

harvested rain water in surface storage tanks for use in me industry. = hibited 

« vi) Injecti ted/ untreated waste water into aquifer system ts strictly prohibited. ; 

Teteae ne are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other 

hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution. 

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a 

digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the 

proponent for two years, for inspection or reporting as required by District Ground Water Management Council, ; . 

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water 

from STP shall be utilized for toilet flushing, car washing, gardening ete. 

*
e
 @ 

«#
 

* 

| 
Date :23/09/2022 | 
Place:Shahjahanpur 

This certificate is electronically generated and does not require digital signature 

-

4053



18Ground Water Department Anwexure-52 18 
(Namami Gange & Rural Water Supply Department) 

Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

NEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG014526 

VALID FROM 21/08/2021 TO 20/08/2026 

Registration No.: 202106000472 

Name of the Owner 

Address of the Applicant 

SAMIR KUMAR SABAT 

Bajaj Energy Limited Maqsoodapur Application Form Serial No, SHJP0621RIN0039 

Date of Submission 21/06/2021 Specimen Signature 

Company Name Bajaj Energy Limited Village: Maqsoodapur, ja) gy Limited Maqsoodapur Company Address Block:Banda, Tehsil:Po — 

Location Particulars 

District Sbahjahanpur Block BUNDA 

Plot No/Khasra No. 43, 42,5 Municipality/Corporation No 

Ward No./Holding No. NA 

Particular of the Existing Well and Pumping Device 
| 

na of Construction/Sinking of the 28/10/2011 

Type of Well Tube Well/Boring Depth of the Well (In meter) 110.00 
, | 

Purpose of well Industrial Assembly Size(For Tube Well) 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible H.P. of the Pump 30.00 

Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 180.00 

Date of Energization (In Case of Electric Pump} 2SAG2011 

wor Strainer Length (For Tube 0.00 Diameter (For Dug Well) 6,00 

Maximum Allowable Rate of i Maximum Allowable Running Hours Per j 3 180.00 Div: 18.00 
Withdrawal (m°/hr.): y 

Maximum Allowable Annual Extraction of Ground Water (m?/year): 972000.00 

sn ie bc Existing NOC validity is from 29.08.2018 to 28.08.2021 

Against Case No Recharge Required: 0,00 

* This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate 

not exceeding that as shown at SI. (3j), for Running Hours per day as shown al SI. (3k), and for maximum allowable annual extraction of ground water as 

shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf. 

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period. 

Conditions 

(1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started 

after registration of hisfher NOC. 
_ . 

+ (2) Incase of any change of ownership of the proposed weil, fresh authorization has to be obtained. _ ; ; 

» (3) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate 

shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization. ; 

+ (4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to 

BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall 

be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water 

from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters ; a 

« (5) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so 

demands. 
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fany change of ownership of the existing well, fresh registration has to be obtained. 

f location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this cert 9 
thout prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration. 

ise, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect Dri, 
pation at any subsequent stage, this registration is liable for cancellation. 

he Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue, The applicant shall have to apply for renewal 
gh a fresh application, at least ninety days prior to expiry of its validity. 

#0) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piczometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this » Office on monthly basis. 
; (11) Guidelines for Installation of Piezometers and their Monitoring 
oa 1s a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. ft 
ee . a to take water sample for water quality testing whenever needed, General guidelines for installation of piezometers are as follows for compliance 

* The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumpi i is bei i wo ; ; ing well through which ground water is being withdrawn. 
diameter of the piezometer should be about 4” to 6”. pumping gh gr I The 

+ The depth of the : piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one pie¢zometer are 
installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring, * No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

. Monitiring Mechanism 
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 

Manual DWLR with Telemetry 

1 <10 0 0 0 

2 11-50 ] ] 0 

3 $9- 500 ] 0 1 

4 > 500 2 0 2 
ea meeering frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up to 

0 decimals. 

+ For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (D WLR) with telemetry system 
should be used for accuracy. 
. hs measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to 
six hours. 
“All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing | | 
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. i| 
* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality | 
may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department, Uttar 
Pradesh, for chemical analysis. 
+ A Permanent display board should be installed at piczometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone 
tapped of piezometer/tube well for standard referencing and identification. 
+ Any other site-specific requirement regarding safety and access for measurement may be taken care of. 

+ (J1) Any other condition(s) that may be imposed by the concerned Authority. 

(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during 
verification at any subsequent stage, this permit is liable for cancellation. 
(13) Any other condition imposed by the concerned Authority 
SPECIFIC CONDITIONS: 
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions: 
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of 

water, 
+ ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

« iit) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian 

Industries (CII/ Federation Indian Chamber of Commerce atid Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & 

Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such 

industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means. ; 

+ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in | 

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level 

shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production 

well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted 

online to the Ground Water Department, UP. ; : ‘ ; ; 

+ y) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground 

water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the 

harvested rain water in surface storage tanks for use in the industry, 

+ vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 

+ vii) Industries which are likely to cause ground water pollution ¢.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical, Coal washeries, other 

hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ‘ground water pollution. 

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: : 

+ i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a 

digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the 

proponent for two years, for inspection or reporting as required by District Ground Water Management Council, 

« ji) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water 

from STP shall be utilized for toilet flushing, car washing, gardening etc. 

e
e
e
 
8
 

Date :23/09/2022 

Place:Shahjahanpur 

This certificate is electronically generated and does not require digital signature

4055



20

POND ADOPTION DETAILS BEL MAQSOODAPUR 

. |Gram Panchayat |AreainHectare |Areain Acer 

Bamrauli 21.497 53.121 

Udra Tikari 6.1 15.074 

Bhitia 3.092 7.641 

Kamalpur 3.02 7.463 

ANNEXURE-6 ( 2° 4056
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WATER AUDIT REPORT 

As per the guidelines of GWD 
, €Namami Gange & Rural Water Supply Department) 

"MINISTRY OF JAL SHAKTI, GOVT. OF U.P. 

AT 

Mis Bajaj Energy Limited 
@faqseodapur Plant) 

Villar eee, eae Powayan, Block- Banda 

ats anoegy 
pase AT Mire 

Te ti i 
peor ree ——————— 

seer 
——— 

PHD Chamber of Commerce and Industry 

PHD Honse, 4/2 Siri Institutional Area 

August Kranti Marg, New Delhi-110016 

Email: sastainability@phdeciin 

Website: www.phdeciin 

Oct 2025 

4065



30

Annexure - 8 

Comprehensive Impact Assessment: 

Report with Groundwater Modeling 

for | | 

Maqsoodapur Plant of Bajaj Energy 

Limited — 

Shahjahanpur District, UP 
Xysau 

_ Prepared By: - 
Spatial Geotech Private, Limited 

www.spatialgeotech. com: 
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31A nnexure-9 

Uttar Pradesh Pollution Contro] Board 
eee: No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

: -2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com 

Buildin 

194853/UPPCB/Bareilly(UPPCBRO / CTO, i ) /both/SHAHJAHANPUR /2023 Date: 02/12/2023 

M/s 

BAJAJ ENERGY LIMITED MAQSOODAPUR 
Bajaj Energy Limited Unit- Maqsood i istri i 
Shabjahanger.s s : Unido Pawayn District- aaa oe 

oe Consent fo Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
onsent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

seinen is hereby granted to BAJAJ ENERGY LIMITED MAQSOODAPUR located at Bajaj Energy 
Limited Unit- Maqsoodpur Tehsil- Pawayn District- Shahjahanpur,SsHAHJAHANPUR,242042. 
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to 
following terms and conditions :- 

31 

1. This CCA BAJAJ ENERGY LIMITED MAQSOODAPUR granted for the period from 02/12/2023 to 

31/12/2025 and valid for manufacturing of following products. 

S_ |Product Quantity Unit 
No 

l Power ( Electricity) _|90 Megawatt 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :- 

(i) The daily quantity of effluent discharge (KLD) :- 

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point 

Domestic 48 KLD STP Irrigation 

Industrial 980 KLD ETP Partially used in 
Process and rest 

used in ash 
quenching 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :- 

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

1 pH 5.5-9.0 
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2 
3 a 30 mail 

TSS 100 mg/l 

dispatched immediately. 
(v) The treated sewage shall be reused in gardening as far as possible. The STP : : shall be maintained 
continuously so as to achieve the quality of the treated sewage to the following standards. 

S No. Parameters Standards 

1 pH 5.5 to 9.0 
2 BOD (mg/L) 30 
3 TSS (mg/L) 100 

- Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- 
i) The applicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

S No. Air Type of fuel) Stack no Control Height of 
Pollution Device Stack 
Source 

1 Boiler 190 Coal 02 Particulate | Electrostatic 
TPH Matter | precipitator as 

APCS & Stack | 
height of 110 
meters fram 
ground level 

2 Boiler 190 Coal 01 Particulate | Electrostatic 
TPH Matter | precipitator as 

APCS & Stack 
height of 110 
meters from | 
round level | 

Emmission Quality Standards 

S No. Stack no Parameters Standards 

1 01 Particulate Matter 50 mq/Nm3 

2 02 Particulate Matter 50 mg/Nm3 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/emai! with a report in this regard to be 

dispatched immediately 

(ii) The unit will not use any type of restricted fuel. 

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 

required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
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33C 33 
rime : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m 

Standards for | Industri i Noise level in rece Septal Residential Silence 
db(A) Leq Area Zone 

Day |Night| Day |Night| Day | Ni } ) Night} D 
Time | Time | Time | Time Time Te Time ae 

L 

4, Essential documents to be sub it es aS are 
. mitted by the Industry/Unit as Applicable :- 

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

ee a ae eee 
+ Ginitbarcanreasty: ath he oe rig to change/modify/add any time any condition of this CCA. 

‘iis COL and wreeincns vite tie Spenific & general conditions. Non compliance of any provision of 

ater Act, Air Act and Hazardous and, Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of 

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non- 

compliance of this direction, your consent will be revoked by the Board. 

8, If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 

responsibility of the industry to comply with the various conditions of the NOC obtained from the 

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:- 

]. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and shall report to the UPPCB. 

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 

outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 

The applicant shall provide discharge measurement equipment at final disposal point. 

4, The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated against the applicant. 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only.
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production capacity/manufacturing Process/capaci 

point or emission point 

12. The Board reserves the right to revoke/ i i 
=. Aatevanes, e/add/modify any stipulated condition issued along with CCA, as 

Specific Conditions:- 

1- This consent is valid for the production of 90 MW/ Day power. 
2- Industrial effluent of 980 KLD shall be treated in 1000 KLD ETP and treated effluent shall be partially 
used in Process and rest shall be used in ash quenching. 

a Domestic sewage 48 KLD shall be treated in STP of 50 KLD capacity and treated sewage shall be used in 
irrigation in unit premises. 

4- No treated or untreated effluent is allowed to discharge outside the premises of the unit. 
5- Unit shall maintain and operate the Air pollution control system i. e. Electrostatic precipitator in the 02 

boilers of 190 TPH each regularly and ensure that stack emissions shall always meet the norms specified in 

Rule 25 of Environment (Protection)Rules 1986. 

6- Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and 

shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized 

under Environment (Protection) Act, 1986 and shall submit the analysis report on monthly basis by 10th of 

every month to CPCB and UPPCB. 

7- Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain shall 

be passed through guard pond. 

8- The overall noise levels in and around area shall be kept well within the standards by providing noise 

control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The 

ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986. 

9- Unit shall make temporary storage facility for storage of hazardous waste in the premises before it will 

send to TSDF as per the provisions of Hazardous and Other Waste (Management and Transboundary 

Movement) Rules 2016. 

10- Unit shall comply the provisions of Hazardous and Other Waste (Management and Transboundary 

Movement) Rules 2016 and shall obtain authorization for disposal of hazardous waste. 

i1- Unit shall install the board showing daily environmental statement ie chemicals used in the treatment of 

effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the main gate of the unit. 

12- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended 

and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New 

Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India. 

13- Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions 

laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The 

copy of said office order is available on the website of U.P. Pollution Control Board www.uppcb.com. 

14- Unit shall submit ground water quality monitoring report done by MoEF & CC-approved laboratory in 

every 3 months. 

15- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B / 

UPPCB and further on Revoking of Closure order, the Consent order shall become valid. 

Digitally signed b: 
RAJENDRawenora sinc 

Date: 2023.12.18 

A SINGH 123587 +0530! 
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—— 

State Level Environment Impact Assessment Authority, Uttar Pradesh 

~ Ref. No. | ° 7 7iSEaci366/2009) 

To, 

Directorate of Environment, U.P. 
Dr. Bhim Rao Ambedkar Paryavaran Parisar 

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010 

Phone : 91-522-2300 541, Fax : 91-522-2300 543 

E-mail ; up.seiaa@yahoa.com 

Date...... July2010 

Dr. A. V. Singh, 
Head (Distillery Business & EHS) 
Wis Bajaj Hindusthan Ltd., 
B-10, Sector-03, . 
NOIDA.” 

Sub: Regarding the Environmental Clearance for 90 MW Indpendent Coal based thermal Power 

Plant at Village- Maqsoodapar, Tebsil- Pawayae, Block-Bands, District-Shahjakanpur, M/s Bajaj 

Hindusthan Ltd.. 

Dear Sir, 

" Please refer to your letter dated 10-06-2010 addressed to the Secretary, State 

Level Expert Appraisal Committee, Govt. of Uttar Pradesh, Vineet Khand-1, Gomti 

Nagar, Lucknow on the subject as above. The State Level Expert Appraisal Committee 

has considered your application in its meeting dated 30/06/2010.The Committee noted 

that terms of reference for the proposed project were issued vide letter No. 

35/Parya/SEAC/366/09 dated 6th January, 2010. The Committee also observed the 

decision taken by the SEIAA in its meeting dated 30/04/2010 on the request made by 

the project proponents through letter dated 19/03/2010. Public Hearing for the project 

was held on 26-05-2010 and the Public Hearing Report was communicated to 

Directorate of Environment through letter No.F-68142/C-S/NOC-101/10 Dated 7.6.10. 

The Committee was given to understand by the representatives of project proponents 

present in the meeting that: 

1. - The Environmental Clearance is sought for proposed 90 MW Indpendent Coal 

based thermal Power Plant at Village- Magsoodapur, Tehsil- Puwayan, Block- 

Banda, District-Shahjahanpur, M/s Bajaj Hindusthan Ltd.. 

iW
 The total land requirement is 51 acres out of which 16.0 acres is for plant and 

machinery, 25.0 acres is for green area and 10 acres is for ash pond. 
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The project proponent will have to submit al pr pproved plans and proposals incorporati eine hat in the Environmental Clearance within 03 vont. oF issue of - - Failing this the environmental Clearance shall be deemed to be cancelled 

Necessary statutory clearances should be obtained and submitted before start of any 
construction activity. In the event of the violation of the condit 
clearance shall be automatically deemed to have been canociied. nation the environmental 

These stipulations would be enforced among others under the provisions of Water 
(Prevention and Control of Pollution) Act. 1974, the Air (Prevention and Control of 
Pollution) Act. 1981, the Environment (Protection) Act, 1986, the Public Liability 

eae Act, 1991 and ELA Notification, 2006 including the amendments and rules made 
ereaiter. 

This is to request you to take further necessary action in matter as per provision of Gazette 

Notification No. S.O. 1533(E) dated 14.9.2006 and send regular compliance reports to the 

authority as prescribed in the aforesaid notification. 

——— = 

Oe E8 Bs 
Mem ecretary, SEIAA 

1. The Principal Secretary, Environment, U.P. Govt., Lucknow. ; 

9. Dr. Nalini Bhatt, Director, Ministry of : Environment & Forests,'Govt. of India, 

Paryavaran Bhavan, CGO Complex, Lodhi Road, New Demi. . 

3. Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya 

Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow. 

4. The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, 

Lucknow. . 

5. Administrative Officer, Directorate of Environment for monitoring & Web Updation. 

Copy for necessary action to: 

a 

(Dr. Yashpal Singh) 
Secretary, SEAC & 

Director, Environment Directorate, 

Govt, of U.P.
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"LL « 

12. 

13. 
14. 
15. 

16. 

17. 

18. 

19. 

20. 
21. 
pa 

23. 

. Leg. of noise levels e 

competent authorities, 

Fly ash management shall be done as ificati r per fly ash notification of Govt. of Indi 
Appropriate safeguard measures to guard against fire hazards shall be teidartaben, 
A green belt of adequate width and density shall be developed around the plant 
periphery covering at least 33% of the project area, 

_ First aid and sanitation arrangements shall be made for the drivers and other 
contract workers during construction phase. 
Regular monitoring of ground level goncentration of SO2, NOX and RSPM 
_(PM10 and PM2.5) including chlorine at work zone shall be carried out in the 
impact zone and records maintained. In addition, the new parameters mentioned in 
new NAAQS should also be taken into account. If at any stage, these levels are 
found to exceed the prescribed limits, necessary control measures shall be 

- provided immediately. The location of the monitoring stations and frequency of 

monitoring shall be decided in consultation with SPCB. Six-monthly reports. shall 

be submitted to the Government of India also. 

A separate Environment Management Cell with qualified staff shall be set up for 

implementation of the stipulated environmental safeguards. 

Half-yearly report on the status of implementation of the stipulated conditions and 

environmental safeguards shal] be submitted to the MoEF, Govt of 

- India/CPCB/SPCB and to this authority. 

A separate plan for the treatment of DM plant waste should be prepared. 

Plantation at the point of maximum impact should be undertaken. 
. Separate funds shall be allocated for implementation of environmental protection 

measures along with item wise breakup. These costs shall be included as part of 

the project cost. The funds earmarked for the environmental protection ‘measures 

_shali not be diverted for any other purposes and year wise expenditure should be 

reported to the Govt. of India/CPCB/SPCB and to this authority. ; 

The project authorities shall inform regarding the date of financial closure and 

final approval of the project by the concerned authorities and the dates of start of | 

land development work and commissioning of plant. 

In case of any deviation or alteration in the project proposed from those submitted 

to this aithority, a fresh Reference should be made to the authority to assess the 

_ adequacy of the conditions imposed and to add additional environmental 
protection measures required, if any. 
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‘ Proposed Water consum cee ption is 6984 kld which Shall be sourced from ground 

con requirement for the Proposed project is 1600 MTiday. 

The project oposal ij dated 14/09/06. po: IS covered under category “Iq” of the EIA nolificeition 

- Based on the reco i (meeti mmendations of the State Level Expert Appraisal Committee 

Impa: 

Envi 

een on 30-06-201 0) on the aforesaid project the State Level Environment 
Sessment Authority (meeting held on 08-07-2010) has decided to grant the 

onmental Clearance to the project subject to the effective implementation of all 
general conditions prescribed by the C i i i specific condition: y ommittee earlier(Annex-1) and following 

1. 

tw
 

e
a
 

10. 

_ Consent for establishment shall be obtained from U.P.Pollution Control Board and 
a copy shall be furnished to the SELAA, U.P. before taking up any construction 
activity at the site. 
Compliance regarding all the issues raised at the Public Hearing shall be ensured 
and communicated. 
A stack of-110 metres height shall be provided with stack monitoring facility 
(sampling code etc.) for NOX and particulate matter. Exit velocity of flue gases 

_ shall not be-less than 15 metres per second. The data collected shall be analysed 

and submitted regularly to the Ministry. 
High efficiency electro-static precipitator (ESP) shall be installed to ensure that 

particulate emission does not exceed 100 mg/Nm’. 
Adequate dust extraction and dust separation system in dusty areas such as in fuel 

handling and ash handling points, transfer areas and other vulnerable dusty areas 

shall be provided. ‘ 

- Water requirement of 6984 metre’ /day shall be met from ground water. Necessary 

prior permission for draw] of requisite quantity of ground water for the project 

shall be obtained from the competent authority. 

Close cycle cooling system with cooling towers shall be provided. 

The treated effluents conforming to the prescribed standards shall be recalculated 

and re-used within the plant. There shall be no discharge outside the plant 

boundary except during monsoon for storm water. Arrangements shall be made 

’ that effluents and storm water do not get mixed. 
A suitable sewage treatment facility shall be provided and the treated sewage shall 
be used for raising green belt/plantation. 
-Rain water harvesting should be adopted. Central Ground Water Authority/Board 
shall be consulted for finalization of appropriate rain water harvesting technology. 
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39(39 
Chief Environment Officer 

Copy to: 

Regional Officer Bareilly to ensure compliance of the conditions imposed in the consent order. 
RAJENDRA — Syitreratnraunion 
SINGH Bete: FOI) 17 18 1 

mi 

Chief Environment Officer 

LIFE 
Lifestyle for 
Environment 

—— firrt LIFE - qatacor & fre staat steht ‘e- 
=e. (Lifestyle For rl ay ) S A, 

araaT — Berar H ares aaa Ht eae Bq ae abs Tras Ar ae 

+ 

Her ot Tt Seat antes See A ae, ead, was, wt, Gacage ate ar seat a Fd 
ata age ae ha errayqat & ak AA aT seas Ht raha A ae | 

Uae Sra warty Seas H yar at VHA a cafes ar F aera sas FH AA an oe aa as 
& 375 fata on Ste (cartes) eat aq Seats TAT MT aT & 

A seSTTEMT (AHA SHA) HT AA Sahara ae 2030 aH TTT 14 are Hels BIT FT 
ata at TerT HC HAT S | ee sashes Gat Hs aS, BP ar Meera GA AT ...? 

TTA weates / sctagiins seare at at H Shea 8 eh | ged sage Pere Sg ea wifergT 
ae Ceara at & | orfetqa S-faretert care F qa gates / geasettrss Terre Hr Sa ATs A 
0.75 faftaa ea an Spat ar gata Poor at aaa ¢ ud S-pat F faae valacile gerara 4 
TAT AT AHA F 

i q - a? - ara f Fa avast areca 8 utaga Ht waege z ae Wt ear aafeoret BF 

pb yee io lee a al 

araaias titaesr oe fra ae 

oA RAC IT TA HA BT ATA TT TTT HE AT STH SATA HE 

saat ae arr ane ares waa vara ataar frecer afta cara Sat aearsit Ht aerrat B AAT 

fra at aa garg or wad 2 | at eget ators rarer ant Bt Sates (aah Hettez) BTA 15 

Ata SA AA BT AB STA A AAT GT THATS 

SITE - 409 feat Ht AHAT Si Us e we - ae att orac & sea a oy Ft ae FT 30 - 40% TH A 

cede Ser ae at a ee Cay we AQ PEt tee Teh Te aT wera 8 

Sftrm aTsehtaa wife Ie STH ST eA ATT A 22.5 faferaat kWh oH Sait Ht Tae at 

ao ; % gard aft ene & | oitt Ft AA e area F Par We CFL ar STAT fase Ft aa H rT Z 

Fact sracoit at aa Fe | Rare Wes Pa SoH H sara HT Maar S 

ac qafaot & aot ota deft  sraftraarat ar sire atte water ager yAtator TAT 

eae aT wie wart atts Z |
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40Ground Water Department Annexuré-lo 
(Namami Gange & Rural Water Supply Department) 

Ministry of Jal Shakti 

Government of Uttar Pradesh 

40 

Payment Details 

plication No SHJP0621NIN0027 

Applicant Name SAMIR KUMAR SABAT 

Payment Status Transaction done successfully 

Amount 1701000.00 

Transaction No / Challan No BHV220004065 

Payment Date 20/09/2022 3:40:03 PM 

aire FL STEQATRITIv- 
aa PAT Wrs-Atal 

aca /7, fara Tel, TAA, SAH 
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41Ground Water Department 41 (Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 

Government of Uttar Pradesh 

PAYMENT DETAILS 

Application No SHJP0621RIN0038 

Applicant Name SAMIR KUMAR SABAT 

Payment Status Transaction done successfully 

Amount 3402000.00 | 

Transaction No / Challan No BHV220004064 

Payment Date 20/09/2022 3:39:49 PM 

a 
wT set Ray qrs-ate 
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42Ground Water Department 
(Namami Gange & Rural Water Supply Department) 

Ministry of Jal Shakti 
Government of Uttar Pradesh 

PAYMENT DETAILS 

| Application No SHJP0621RIN0039 
Applicant Name SAMIR KUMAR SABAT 

Payment Status Transaction done successfully 

Amount 4374000.00 

Transaction No / Challan No BHV220004063 

Payment Date 20/09/2022 3:39:35 PM 

est URAC Sears 
Ty Tet Part PST 
ah /7, Pea da, WIT pe 
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AnwexvRE= 
Lt 

SL 
No 

. 
Ground 

Water 
Extraction 

(Ham) 
Stage 

of Ground 
Categorization 

(Over- 

District 
Assessment 

Unit 
Name 

Water 
Exploited/Critical/Semi- 

Irrigation 
Industrial 

Domestic 
Total 

Extraction 
(%) 

Critical/Safe/Saline) 

ie 
e
n
 

ANPUR 
SADHAULI 

KADEEM 
_ 

12654.00 
0.94 

646.14 
13301.08 

88.46 
Semi 

Critical 

S
A
R
S
A
W
A
 

15548.49 
9,85 

824.65 
16382.99_ 

124.40 
| 

Over 
Exploited 

=
 

e
e
 
HAL 

ASMOLI 
3557.12 

22.56 
695.77 

|
_
 4275.45 

$8.74 
| Semi Critical 

BAHIOI 
3283.42 

0,00 
583.26 

3866.68 
98.18 | 

Critical 

=
 
e
a
e
 

BANIAKHERA 
4557.33 

111.91 
721.73 

5390.97 
97.93 

Critica 
_ 

—
 

GUNNAUR_ 
3828.20 

98.55 
$33.51 

4460.26 _ 
30.71 

| Semi 
Critical 

st) 
A
M
E
E
 

JANAWAI 
3495.84 

0.00 
429.69 

3925.53 
72,56 

| Semi 
Critical 

Zl? 
| SAMBRAL 

PAWANSA 
5337.32 

0.00 
775.73 

6113.04 
99:24 | Critical 

713 
| SAMBHAL 

RAJPURA 
3482.70 

53,55 
556.99 

4093.24 
69.49 | Safe 

714 
| SAMBHAL 

SAMBHAL 
3093.67 | 

_20790| 
__1435.75 

5637.32 
93.66 | Critical 

715 
| SANTKABIRNAGAR 

____| BAGHAULI 
3642.80 

0,00 
472,86 |__ 4115.66 

69.28 | 
Safe 

716 
| 

SANT 
KABIR 

NAGAR 
___| 

HAISAR 
BAZAR 

_ 
3349.74 

0,00 
580.44 

3930.18- 
59:31 

| 
Safe 

717 
| 

SANT 
KABIR 

N
A
G
A
R
 

____| KHALILABAD 
2494.56 

134.15 
553.00 

3181.72 
61.96 | 

Safe 

718 
| SANT 

KABIR 
NAGAR 

MEHDAWAL 
3167.20 

38.82 
453.42 

3659.44 
63.19 | Safe 

4 
719 

| SANT 
KABIR 

NAGAR 
NATH 

NAGAR 
3679.45 

0,00 
$57.67 

4237.12 
64.52 | 

Safe 

320 
| SANT 

KABIR 
NAGAR 

PAULI 
2117.12 

0,00 
261.45 

2378.58 
62.42 | Safe 

721 
| SANT 

KABIR 
NAGAR 

SANTHA 
3275.46 

0,00 
_422.09 

3691.55 
66.89 

| Safe 

722 
| SANT 

KABIR 
NAGAR 

SEMARIYAWAN 
3242.34 

0,00 
640.78 

3883.12 
62.16 

| Safe 

723 
| S

A
N
T
 
KABIR 

NAGAR 
VELHAR 

KALAN 
1573.80 

0,00 
380.99 

1954.80 
56.93 

| 
Safe 

| 
454 

| SANT 
RAVIDAS 

NAGAR_| 
ABHAULI 

3876.04 
0.00 

714.98 
4651.02 

88.31 
| Semi Critical 

2
5
5
 

| SANT 
RAVIDAS 

NAGAR_| 
AURA 

4834.31 
65.70 

535.15 | 
_5435.16 

71.56 | Semi Critical _ 

—~a56 | SANT 
RAVIDAS 

NAGAR 
BHADOHI 

4852.41 
14.60 

681.83 | 
5548.84 

80.25 | Semi Critical 

727 
| 

SANT 
RAVIDAS 

NAGAE 
DEEGH 

28385.41 
0,00 

827.01 
29212.42 

76.47 
| Semi Critical 

728 
| 

SANT 
RAVIDAS 

N
A
G
A
R
 

GYANPUR. 
12901.77 

0,00 
349.43 

13251.20 
87.21 

| Semi 
Critical 

GANT 
RAYIDAS 

NAGAR 
SURIYAWAN 

4566.67 
0,00 

310.37 
3877.04 

86.19 
| Semi 

Critical 

| 
SHAHJAHANPUR 

BANDA 
6422.20 

49.73 
$21.21 

6993.14 
55.39 

| Safe_ 

| 
S
H
A
H
J
A
H
A
N
P
U
R
 

B
H
A
W
A
L
 
K
H
E
R
A
 

4333.90 
97.89 

1826.82 
6258.61 

68:56 
e
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Ground 

Water 
Extraction 

(Ham) 
Stage 

of Ground 
Categorization 

(
O
v
e
r
.
 

a
i
e
 

District 
Assessment 

Unit 
Name 

a
o
e
 

y 
B
a
p
e
 

ea 
Ciicaliemt 

Irrigation 
Industrial 

Domestic 
Total 

Extraction 
(“) 

Critical/Safe/Saline) 

DADROL 
3749.22 

1436,02 
445.10 

5630.33 
67.68 | Safe 

c
e
e
:
 

JAITPUR 
3933.40 

0,00 
390.34 

4323.74 
69.22 | 

Safe 

JALALABAD 
7596.88 

0,00 
685.93 

8282.81 
69.88 

| Safe 

K
A
L
A
N
 

3180.50 
0,00 

488.65 
3669.15 

69.89 
| 

Safe 

K
A
N
T
H
 

3680.40 
5.58 

449.18 
4135.15. 

61.69 
| 

Safe 

KATRA 
3800.64 

739 
502.75 

4310.78 
57.75 | 

Safe 

KHUTAR 
5516.40 

0.63 
342.45 

5859.49 
53.88 

| Safe 

MADANAPUR 
3897.40 

0.63 
400.37 

4298.40 
65.28 

| Safe 

MIRZAPUR 
5287.28 

0.00 
414.09 

5701.37 
67.11 

| 
Safe 

NIGOHI 
5662.46 

40.27 
493.94 

6196.67 
64.44 

| 
Safe 

PUYAWAN 
4717.12 

0.47 
496.16 

5213.76 
68.98 

| 
Safe 

SINDHAULI 
4088.52 

0,00 
494.69 

4583.21 
63.90 

| 
Safe 

TILHAR 
3407.88 

0.63 
574.69 

3983.20 
65.21 | 

Safe 

KAIRANA 
7737.92 

4.52 
597.81 

$340.25 
99.84 | 

Critical 

KANDHALA 
8701.84 

0,00 
607.27 

9309.11 
99.41 

| Critical 

SHAMLI___ 
9184.50 

381.56 
653.92 

10219,97 
125.72 

| Over 
Exploited 

THANA 
BHAWAN 

6120.60 
0.00 

612.51 
6733.10 

87.67 
| Semi 

Critical 

UN 
9358.68 

8.40 
562.42 

9929.50 
| 

104.43 
| Over 

Exploited 

GILAULA 
5460.09 

0.00 
597.66 

6057.75 
61.89 | 

Safe 

HARIHARPUR 
RANI 

5590.84 
0.00 

601.58 
6192.42. 

61.97 | 
Safe 

_
 

IKAUNA 
4914.65 

0,00 
651.29 

5565.94 
61.50 

| 
Safe 

__d 

JAMUNAHA 
$780.05 

0,00 
730.24 

6510.29 
62.72 

| Safe 

SIRSIYA 
4457.94 

0,00 
656.28 

5114.22 
41.54 

| 
Safe 

__ 

BANSI 
3306.04 

0.00 
$59.07 

3865.11 
67.19 

| Safe 
—
 

BARHANI 
2516.45 

0,00 
452.16 

3028.61 
58.00 

| 
Safe 

—
 

BHANWAPUR 
5624.32 

0.00 
610.15 

6234.47 
67.42 

| 
Safe 

a
e
 

BIRDPUR 
3166.88 

0.00 
475.60 

3642.48 
57.00 

| 
Safe 

a
 

cpr 
er 

rey 
a
e
s
 

nome 
ye? 

f
e
d
 

aa, 
T
A
R
T
.
 

4080



4545 
PANnexuRe-12 

e
R
 

31-03-2022 
REPORT 

|
 

Sl. 
A
s
s
e
s
s
m
e
n
t
 

Ground 
Water 

Extraction 
(Ham) 

A = 
P
E
R
 

=
 

Stage 
of 

Category 
of 

No. 
Unit 

Irrigation 
Industrial 

D
o
m
e
s
t
i
c
 

G
r
o
u
n
d
 
W
a
t
e
r
 

B
l
o
c
k
 

(Block) 
Extraction 

(%) 

8 

1 
4 

5 
6 

ui 

1 
|BANDA 

s
a
 

15.42 
512.6024 

6815.62 
55.15 

—
 

2 
{BHAWALKHERA 

4764 
87.2795 

1785.991 
6637.27 

69.48 
= 

3 
|DADROL 

3744.4 
1373.575 

435.8784 
5553.85 

66.73 
afe 

4 
|JAITPUR 

3885.36 
0 

383.0639 
4268.42 

66.51 
Safe 

5 
|JALALABAD 

7758.8 
0 

672.9498 
8431.75 

68.79 
Safe 

6 
|KALAN 

3476.07 
0 

478.2632 
3954.33 

68.54 
Safe 

7 
|KANTH 

3671.64 
0.1092 

440.9368 
4112.69 

60 
Safe 

8 
|KATRA 

3556 
0 

494.6509 
4050.65 

56.35 
Safe 

9 
|KHUTAR 

5354.68 
0 

336.9359 
5691.62 

51.8 
Safe 

10 
|MADANAPUR 

3830.6 
0.34 

393.2452 
4224.19 

62.31 
Safe 

11 
|MIRZAPUR 

5278.32 
0 

406.1311 
5684.45 

63.9 
Safe 

12 
|NIGOHI 

5575.06 
18.15 

483.909 
6077.12 

62.46 
Safe 

13 
|PUYAWAN 

4818.07 
i) 

488.0196 
5306.09 

68.05 
Safe 

14 
|SINDHAULI 

4085.08 
0 

485.4288 
4570.51 

62.84 
Safe 

15 
|TILHAR 

3166.92 
8.158 

564.1068 
3739.18 

63.08 
Safe 

District 
Total 

69252.60 
1503.03 

8362.11 
79117.74 

63.07 

4081
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Annexuee 

-13 

SI. 
Assessment 

Ground 
Water 

Extraction 
(Ham) 

AS 
PER 

31-03-2023 
R
E
P
O
R
T
 

; 
Category 

© 

No. 
e
e
c
t
 

Irrigation 
Industrial 

Domestic 
Total 

cr S
e
 

aii 
a 

ns 

Extraction 
(%) 

1 
2 

3 
4 

5 
6 

7 
8 

1 
|
B
A
N
D
A
 

6422.2 
49.73 

521.21 
6993.14 

55.33 
Safe 

2 
|
B
H
A
W
A
L
K
H
E
R
A
 

/4333.9 
97.89 

1826.82 
6258.61 

68.56 
Safe 

3 
|
D
A
D
R
O
L
 

3749.22 
1436.02 

445.1 
5630.33 

67.68 
Safe 

4 
|
J
A
I
T
P
U
R
 

3933.4 
0 

390.34 
4323.74 

69.22 
Safe 

5 
|
J
A
L
A
L
A
B
A
D
 

7596.88 
0 

685.93 
8282.81 

69.88 
Safe 

6 
|KALAN 

3180.5 
0 

488.65 
3669.15 

69.89 
Safe 

7 
|
K
A
N
T
H
 

3680.4 
5.58 

449.18 
4135.15 

61.69 
Safe 

8 
|
K
A
T
R
A
 

3800.64 
7.39 

502.75 
4310.78 

57.75 
Safe 

9 
|
K
H
U
T
A
R
 

5516.4 
0.63 

342.45 
5859.49 

53.88 
Safe 

10 
|
M
A
D
A
N
A
P
U
R
 

3897.4 
0.63 

400.37 
4298.4 

65.28 
Safe 

11 
|
M
I
R
Z
A
P
U
R
 

5287.28 
0 

414.09 
5701.37 

67.11 
Safe 

42 
|NIGOHI 

5662.46 
40.27 

493.94 
6196.67 

64.44 
Safe 

13 
|
P
U
Y
A
W
A
N
 

4717.12 
0.47 

496.16 
5213.76 

68.98 
Safe 

14 
|SINDHAULI 

4088.52 
0 

494.69 
4583.21 

63.9 
Safe 

15 
|TILHAR 

3407.88 
0.63 

574.69 
3983.2 

65.21 
Safe 

District 
Total 

|69274.20 
1639.24 

8526.37 
79439.81 

64.59 

w
r
 

Set 
Part 

Ees-saei 
35a 

/7, 
facta 

det, 
W
A
R
E
,
 

9 
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